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PETI TI ONER
VI JAY KUVAR MALLI K

Vs.
RESPONDENT:
CENTRAL BUREAU OF | NVESTI GATI ON
DATE OF JUDGVENT: 12/ 08/ 1998
BENCH

G T. NANAVATI, S.P. KURDUKAR

ACT:

HEADNOTE

JUDGVENT:
JUDGMENT
NANAVATI , J.

W have heard | earned counsel for both the sides.

In our opinion considering the stage at. which the
matter was when the inpugned order canme to be passed by the
trial court and which -has been upheld by the Hi gh Court it
cannot be said that by making an application for remand and
obtai ning an order for remand fromthe Court, the respondent
can be said to have abused the process of the court. W
woul d have given reasons in support of our order but as the
matters are still pending in different courts, we do not
think it proper to do so

The appeals and wit petition are disposed of.




